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STANDING OR DER

No. A2 /S.0.2010 Date: 26052010
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In exercisg of pov-cw confarrad -Ju{i&r Rule 21(1) of the Rules of

litgh 'Court of I mufure- for Rajasthan, 1952, I L{.I'E.'b}* nomingle Hon'ble
Mir. Juslice ;*;.M.; Sapre 1o be [I‘:.E: ﬁldmm.ﬁ!mwe Jydge with immediate
citect. He shall dispose of the ']t'Iﬂ’Hi:I‘:.-ﬂh”“‘ bus'irﬂi&;;' 13 M-i1l'sleﬁ:{:'t with
Standing D{'i.h:r No. 1575.0. dated 8.9 2009, |

RIS

CHIEF JUSTICE



RAJASTHAN HIGH COURT, JODHPUR
STANDING ORDER

No.15/8.0/2009 | . a0 4 Dated: 08.09.2009

i
-
e
ﬂ.,.r
w
1
1
b
—

In supersession of all previsus orders issued in. this i, al
a::lm;nmtmtw& usiness! wmrk relating to the Subordinae Coudts in
accordance with Rule 22 of the Rules of High Court of Judicaturs for
Rajasthan, 1952 shail be disposed of by t’m: Hon™le Adminisirative Judge
Shri R.C.Gandhi ﬂ"ictl}t the following matters:-

1. Matters mentioned in Rules 15 and 17 of the Rulss
of High Court of Judicatare for Rajasthan 1952;

2. Appointment, prornotions and pestings of Judicial
Officers:

3. Represeniations against Adverse Remaks about
-Officers;

4. Matters, which under financial rules, require orders
of the Chief Justice;

5. Constitution & Jurisdiztion of Courts:
|
6. Placs (s) of sitting of Couris;

7. Conferment of Judicial powers;

8. Rules and Circulars (except in regard o routine
-matiers),

9. Correspondence with Govern.nent  involving
guestion of principie ind policy:

10.Policy matters which have 0 be ::lajdf?i"-}iﬂ" to the
Governmen: for the ¢ mu:-n af Courts o posts:

{117 %ﬂdﬂn mmi‘mtwe werk relating to the High Court

The following matters shall also be placed tu.:mm the Han'bis
Admimsirative Tudge for their disposal in addition 1o Rule 22.

1. Nomination of Officers for various training
programmes;

2. 'lran..fer of EEL‘SF":. fmn‘i one Court to another:
Ly Matt:r t:;f grant  of pem_ai*:*iﬂn for  various

constructions like [3ar Room., Water-huls i the
premises of the Subcrdinate Courts:



4. Inter-Digyiet wansfers of Stad of Suborn 3
erther on

rdinate Courtg
mutual  request Or, on  adminisirative
grounds; 2 |

Ly

Sﬂnsiiéag of “periodical retums ang - statements
regarding juditi;ﬂl_.wurl{ per

o the Government of
Coust of india:

LEININg 10 the High Cougn
India and. Hon'ble Sunrerme

6. Sending

Teplies” of  Pastiaman:
quistions. Sy :

ragh ] & STl TR B
and SABRCI Y

Howsver, if the: Hon bie Adviinisorative Judge déems i proper that
2uy of the aforesaid . matters shou'd be places before Hop
Justice, then the Sarme

ble the Chiar
accordingly for disposal.

anld e
before Honlje the (O
NOTE: In view of the decision taken in
the Chiaf Justices’ {Ir::-nff:-rﬁ-m:e,
he malters relating to Vigilapce

shall be placed before the Chief
Justice. '

shall be piaced hief Justice
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